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Final Order No .  A/ 10070   /2022 

 
                                                                   DATE OF HEARING: 28.01.2022 

                                                                      DATE OF DECISION: 28.01.2022 

RAMESH NAIR 

 

Shri Saurabh Rachchh, Learned advocate appearing on behalf of the 

appellant submits that   the case has been settled under SVLDR Scheme, 

2019. He submitted the SVLDR-4 and SVLDR-1 Certificate. He pointed out 

that in SLVDR-4 oversightly the No. of appeal was wrongly 

mentioned whereas the correct appeal No. is mentioned in SVLDR-1.  

2. Accordingly, the case being settled under SVLDR Scheme-2019, the 

appeal is dismissed as deemed withdrawn 

(Dictated and Pronounced in the open court) 

(RAMESH NAIR) 

MEMBER (JUDICIAL) 
 

 
 

                                                                                                                         
( RAJU) 

MEMBER (TECHNICAL) 
Geeta 

 


